Sdinesh,

CENTRAL ADMINISTRATIVE TRIBUNAL:@ PRINCIPAL BENEH

Original Application No.l179 of 2001

New Delhi, this the 30th day of January,2001

HON’BLE MR.KULDIP SINGH,MEMBER(J)
HON’BLE MR.M.P. SINGH,MEMBER(A)

Shri Krishna Kumar Thakur

S0 Shri DL.C.Thakur,

RJAo A~1033, Jahangirpuri,

Delhi~33 ~APPLICANT

[By advocate: Shri V.K.Malhotra)
Yerasus

1. Union of India,through
The Secretary
Ministiry of Human Rasources & Dewvelopment
(Department of Education)
Meaw Delhi
2. The Director of Educaticon
0lda Secretariat
(Directorate of Education)
Govt. of MNaticonal Capital Territory of Oelhi
Delhi ~RESPONDENTS

0O R D E R(ORALY

gx,Hoﬁ’ble Mr.huldip Singh.Member (Judl)

Baforsa filing this 0O.4., aﬁ%licant had sarliar
Tiled O.A.F48/2000 which was dismissed on the ground thati
spplicant had not preferred an  appeal against the
impugned order.  Shri Malhotra, learned counsel appearing

for the applicant, submits that in compliance of the

‘directions of this Tribunal in 0&-748/2000, applicant ha

Filed a statutory appeal before the mppellate authority
on Z£3.5.2000 which has not vet been decided.

. This D.A. stands disposed of with a dirsction
to  respondents that they shail pass a detaliled, speaking
and  reasoned order on the applicant’s apbeél within a

pericd of two months from the date of recaipt of & copw

of this ordaer. No costs. . \‘
{ M.P. SINGH ) { KULDIP SINGH )
MEMBER (ADMNY ) , MEMBER (JUDL.)



